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ASSAM ACT NO XXVI 1994

L,

(Received the assent of the Governor on 5th May,

1994)

THE GUWAHATI MUNICIPAL CORPORATION ~

(AMENDMENT) ACT, 1994
AN
ACT

further to amend the Guwahati Municipal Cor- Assam Act

poration Act, 1969.

Preamble. 'Whereas it is expedient further to amend
the Guwahati Municipal Corporation Act,
1969, hereinafter referred to as the princi-
pal Act, in conformity with the provisions
of the Constitution (Seventy-fourth Amen-
dment) Act, 1992.

It is hereby enacted in the Forty-fifth
Year of Republic of India as follows :—

Short title, 1.(1) This Act may be called the Guwa-
oxtent 3 hati  Municipal Corporation (Amendment)

ment. Act, 199%4.

(2) It shall have the like extent ‘as the
principal Act. ;

(3) It shall- come into force at once.

iy gk 2. In the principal Act, in section 3,
after clause (87), the following clauses shall
be inserted, namely :—

(88) “State Finance Commission” means
the Finance Commission constituted under
Article 243-I of the Constitution of India ;

(89) “State Election Commission” means
the Election Commission constituted by
the Government of Assam and as referred to
indArticle 243-ZA of the Constitution of
India”.

I of 1973.
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ofArzltgndmse,nt 3. In the principal Act, in section 5,
section > for sub-section (1)(a), the following shall be
substituted, namely :—

“(1)(a)(i) There shall be one Councillor for
every population of 15,000 sub-
ject to maximum of 60 members.

(i) Government may nominate not
more than two persons having
special knowledge or experience
in Municipal Administration, as
members who shall have  the
right to attend and speak at all
meetings of the Corporation but
shall not have the right to vote.
Such persons shall not be deemed
to be Councillors for the purposes
of this Act.

(i) The members of the House of
people and the members of the
Assam  Legislative Assembly
representing the  Constituencies
which comprise fully or partly
the Corporation Area, shall be
the ex-officio members of the
Corporation.

(iv) The members of the Council of
States registered as electors with-
in the Corporation area shall be
the ex-officio members of the
Corporation.

(v) Reservatién of seats  in the Cor-
poration for the Scheduled Castes
and Scheduled Tribes and the
number of seats so reserved shall
bear, as nearly as may be, the
same  proportion to the total
number of seats to be filled by
direct election in the Corpora-
tion as the population of the Sche-
duled Castes in the Corporation
area or the Scheduled Tribes in
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